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(By Hen,Mr.Justice U.C.ariUESLEUJ,U.Qi)

After due selection, Lhe applicant was appeinted

43 Extras Departmental Branch Pest Master, He has alse
depesited ths required security ameunt, and he has Etasen
sotking as E.D.B.P.M. But a terminatien erder dated 14-8-92
purperting te be under Rule 6 ef E.D.@s Rules 1964 has besn
passed, It yas stgted that there wdXCseme ceamplaints te tha
ef fect that the candidates whe are higher in meritg have

net been selec-ted and the spplicant wha was ley«r in merit
wad sevleeted ane that is why ths Uirecter eof Pestal Services
revieyed th® matter wno feund certain irregularities inasmueh
a8 ene Om Prakash Narayan, whe was superier in merit, uas

ignered and the applicant was given appeintment,

2, It has net been stated in the Ceunter ﬁPfidﬁuit
as te yhsthsr the persen yhe has selescted the appliecant
has been penaliSed er astien has been taken against him,
Witheut taking any actien against the autherity yhs has
selected the sandidate, the appeintment eof the applicant
has been sancelled, and that tee witheut giving him an

lpp-ftunity ef being heard, a8 a right has accrued in his
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